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THIRTEENTH REPORT OF THE COMMITl'EE ON 
PETITIONS (EIGHTH LOK SABRA) 

INTRODUCTION 

I, the Chainnan of the Committee on Petitions, having been 
authorised by the Committee to present the Report on their behalf, 
present this Thi5teenth Report of the Committee to the House on 
the following m~tters: 

(i) Representation regarding Acquisition of LaDd in Delhi. 

(ii) Representation regarding Problems/Demands of Licensed 
Porters, Vendors and Bearers of Railways. 

2. The Committee considered the above matters at their sittings 
held on 25 May, 28 and 29 December, 1988 and 7 February, 1989. 

3. The Committee considered the draft Report at their sitting 
held on 31 May, 1989 and adopted it. 

4. The Committee would like to express their thanks to the 
officials of the Ministries of Urban Development and Railways for 
furnishing information to the Committee. 

NEW DErm; 
31 May, 1989 
10 Jyaistha, 1911 (Saka) 

BALASAHEB VIKHE PATIL, 
Chairman, 

Committee on PetitionB. 

(v) 
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.REPRESENTATION REGARDING ACQUISITION OF LAND IN 
DELHI 

1.1 Lt. Col. Mohlnder Singh (Retd.) of New Delhi forwarded a 
representation dated 25 February, 19'88 regarding large scale acqui-
.sitionof agricultural land, in the Union Territory of Delhi. The 
Iepresentation inter alia raised the following points:-

(i) Betw~ 1951 and 1980 the Delhi Administration and the 
DDA acquired over 484 million square yards of cultivated 
village land. Since then another 111 million square yards 
have been acquired or are in the process of being acquir-
ed. Over 287 million sq. yards are earmarked for acqui-
sition in the inviolate Green Belt by the revised Master 
Plan (1981-2000). The so called 'socialisation' of land in 
Delhi has helped not peasants or other less privileged 
strata of society but the urban rich. It has reduced 150 
villages to urban slums, and deprived over 200,000 vil-
lagers of both livelihood and dignity. 

(ii) Not onJy have the villages been systematically converted 
into urban slums, but their demographic balance has been 
completely altered by freezing the abadi limi1s to that 
ftxed in 1908 by the 'La! doras' drawn by the then ad-
ministrators. 'Thus the land that has been acquired 
-Includes not only open agricultural land, but also land 
on which peasant faJnilies have been -liVing for years. 

, , 

(iii) During this entire period of great land hunger no land 
'has lleen acquired 'either ui Delhi Cantonment (42.74 ... 

'kin.) orin New Delhi (42.9'1sq~ Ian.) 'whieh even today 
have large tracts ot1)pen 'land perlectly8U1ted for urba-
nisation. varying in size from 10,000 square yards to 
35,~ squUe' yards,attacned to fudividual bungalows in 

. whkh ·the 'more prlVilegeo and the i'ftfluebtiial continue 
to 'live' hi imPerial indifferenCe: ' '--

. . ~r" c ,.' 

(iv) Not only have the rieh and influential Urban dwellers 
been ,Spared from land acquisition in city, there is yet 
another instance of discriiriiIlatiOn which is evident :from 
the fact _ ,that recently - authorities have' started takings 
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steps to acquire agricultural land in 14 villages in Meb. 
rauli Block: of South Delhi, and have spared neighbour-
ing villages' in. the same Block, for reasons beSt known 
to the authorities. 

(v) Conversion of these village.sinto housing colonies results. 
in:- I 

(a) destruction of the national. capital's Green Belt which 
is rightly regarded as the lungs of the city. This in-
evitably leads to very high level of.-pollution (as it is 
the degree of environmental pollutibn ~n Delhi is far 
in excess of permissible norms); 

(b) excellent arable land which currently is an important 
source of agricultural produce including fresh vege-
tables, fruits for urban population . and fodder for 
cattle, is lost for ever. 

(vi) For the acquired land the government paid an arbitrarily 
ftxed price which averaged :as. '2.28 per square yard. The 
compensation paid for over 2() million square yards of 
land was less than one rupee per yard. For many more 
millions square yards of village common .land, the joint 
property of the villagers, . even that was not paid. 

(vii) Even now tqe rates of compensatian ,have ehanged little 
not Withstanding the gallDping iDfIation. AI> late as 23 
September, 1986 the award anaounoed for iand belonging 
to Tikri Khurdvillagers was as,loW- as· Rs. 2.20 per 
square yard, which works out to less than 25 paise per 

; . 1. yard considering ,the erosiD.\l .of ~e '{~~ -of: the rupee. 
A puoca eemen1ed 70 it. deep 38£t .. w.ide well in Village 
Saidulaaaib v.ras awarded only Rs. 15001- .(Even a truck 
lqad of bricks costs more). 

~ ~\' : .. ' r, 

(viii) The record ot the DDA in allotiTl.,g al~~tive plots to 
the e¢itled villagers .hubeen D,O." . .$C8Ildalous. Only 
829 villagers have been.allQtted...alternativ~ ,plots so far., 
notwithstanding that over 3 lakhs villagers have been 

affected bY the land acquisition. 

(ix) Even official plans reflect the systematic ,neglect of rural 
Delhi. For instance Delhi's first master plan, apart from 
declaring rural Delhi as Green Belt, had no plans for 
development of villages in Delhi to improve the living 
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~ndards of·Rural Community. EveR the revised master 
plan (1981-2000) devotes no more than two pages out of 
155 pages for village development. Amongst other 
things it envisages relocating garbage dumps next to 
them. Para 46 of the 1st Master Plan of Delhi which had 
la~d down that comprehensive Master Plans for villages 
(that form an integral part of the Green Belt) were to 
be made and implemented, remain only a paper ex-
ercise. . . 

• The provision in Section 21 (2) of Delhi Development 
Act for offering adequate accommodation on the acquired 
lands, has been evaded by the device of calling the ac-
quired land as "Nuzul" land and handing it over to the 
DDA for the so called development. 

Farm Houses of the politically prominent people have been 
spared from acquisition which is a blatant violation of 
Article 14 of the Constitution which forbids discrimina-
tion. What is required is that entire Rural area be left 
as Green Belt to provide healthy environment for 
citizens of Delhi. 

No serious effort has been made to assimilate the residential 
part of the villages of the 1908 "Lal Dora" vintage into-
the rural development schemes of the Master Plan. 

(xi) The Government bas violated clause 2'3 of sub-seetion 1 
of the land Acquisition Act by not fulfilling its moral 
and legal· responsibility of resettling/rehabilitating the 
. uprooted villagers, whose lands, their only means of 
livelihood, have been arbitrarily taken away from them. 

1.2 The petitioners also suggested certain corrective measures 
and listed a number of demands. These were referred to the 
Ministry of Urban Development on 3 March, 1986 for their com-
ments. Para-wise comments furnished by the Ministry are given 
below:-
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Reply of the Ministry 

(I) It has been suggested th'lt projected Detailed studies in this respect were 
urban I'Opiation oC 12 million as per ooDducted by the Perspective Planning 

. M .... ter Phn for D~lhi-Persoective Wing of D~lhi ~velopment Authority. 
2001 could be accommodated within the In the utb"n limits as indic-.ted in 
existing urbl>n limitll (about 1.22 l··kh Persoective Development Pfn Cor Delhi-
acres oC bnd) and, as such, Curther 2001 oublished Cor objections/suggestions, 
acquisition of land is not necessary. the total urban area as indic"ted in 

the olan h?s a holding c'.pacity of 90 
Jakh~. Thus, the Persoective Develop-
ment PI n for Delhi-lOOt suggested 
I'.ddition 1 Phn of the order of ~.bout 
20,000 heets; (50,000 l'.cres) land for 
urbn develooment in the next two 
d"c des. The Persoective Development 
Pl·.n for Delhi·lOOt is still under consi· 
der tion of Government ~.nd l'll aspects 
of the m tter will be taken into account 
in fin lising it. 

(II) It has been suggested that comoen\?-
tion for the land under ?cquisition must 
be negotiated directly between the 
Governm.ent and the l?nd owners. 
Also payments for the land II1\Jst be 
simultaneous process with the l-nd ,.nd 
the money changing hands the Sl'1De 
day. Further, while ev:.lu2.ting the 
potential vrlue oflrnd pnd rise in prices 
due to urbanisation p.nd development 
in the vicinity as also the consequences 
of the loss of a plp.ce Cor living to pea-
1I8ntry etc. must be cuny considered. 

The question of payment of compensa-
tion by m:goti?tion/?rbitrl'.tion h,'d been 
r ised in a sep?rate petition to the 
R jy.".S bha by Brig. Dalip Singh 
Sol nki. The pl'.yment of compens<'.tion 
for r cquired knd through negoti?tion 
or c.rbitr tion WP.s not considered suit-
<.ble in Delhi. However. cr.re is taken 
to ensure pc.yment oC ,.dequr.te compen-
sr tion for r.c.quin:d lrnd in l'ccordance 
with the provisions of the u.nd Acquise 
tion Act on the be sis ofthe price indicr.ted 
in the s:-.Ie deeds registered with the 

Registrl'·r for the Sl'·me Villf.~ or nearby 
viUallC,the price of the lrnd I'.Jready 
fixed for the Sl'me viUl'.ge errlier and 
the price determined by v2riouB courts . 

. In addition to the compensation. the 
land owners are p.lso being paid solatiums 
at the rate of 30%. additional amount 
,at ~he rate oC 12% ,per aDllum and 
the interest at the rateoC 9"-0/15% as 

per the amended provisions oC the LaDd 
. ~".;tiOD Act. These EmouDtII are 

I)i\,:-.ble Crom the date oC payment. 
The Delhi Administration haa intimated 
th~t. in' tbil manaer, a land owner 
ia getting about six times over and 
above the acturl cost of land on its 

&c:4'.&isitlon. The I:QIIlpeasation paid in 
-recent .l'.cquisition oC ll'nd .in pelhi 

comes to about Rs. 1,10.4001 per ac:rc 
on IUl aVcr8ge which is by DO means 
in~.d.equatc. 

-------- .•. -----------
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Points raised Reply of the MinistrY 

The o?yment of com"ens?tion before 
tc.king over possession of the 1".00 is 
not considered fe· .sible liS ditliculties 
m-y crise in obtining physiC:.l p0s-
session fter the com"en~rtion hes been 
1'- id. The pc.yment is m~de as per the 
provisions of the I.w . . . 

• 

(iii) It h 15 b::en suu~sted th 1t D~lh, Ad-
ministration and D~lhi Davelopment 
Authority have miserablyfai\ed to car-
ry out their obligation of providing 
alternltive plots and employment to 
the ex-propriate4 peasants. 

«iy) lUau bam. ~ ,tbatdle existing 
-~ sites .mast . be redeveloped to 

.. pro.faci1itiea at p ~ ,VIith the other 
~.1IewIopcd ,ooloaiel . Also the 
amount of ID8IIey zeaIiIIld by the sa\e of 
'IiUqe eommon Janda ~ free) which 
I1IIlS into IIBdreds of CftftS of rupees 
IaUSt be re-invated in providing bet· 
ter iivina cmditiODl to &be population 
who haw been deprived of their land. 

The qu-.lity, potentklity ~.nd the situation 
of I-.nd is taken into account in deter. 
mining the com')Cn~-.tion payable as 
per the provisions of the bud Acquisi. 
tion Act. 

The DDA has been allotting residential 
plots, as ~Jso shops to the farmers whose 
knds ue ~cquired. In frct the reserva-

tiOD of shops built by the DDA for aUot. 
ment to personswbose lind was acqui. 
red, was increased from IO~~ to 15% 
in rccord?noe with a decision taken 
by the L.G. kat yur. The residential 
plots ere r 1I0tted by the DDA as per the 
sc: les I: id down by the Lt. Governor 
of Delhi OD the recommendations of 
Delhi AdmiDistr: tion. In rccordrnce to 
with the existing policy of the Govern-
ment on the subject, no rreference in the 
m tter of emprloyment is to be given in 
c<'se of acquisit;on of I ad but the mem-
bers of the family whose land is acquired 
can be given suitable education and trai-
Ding with a view to equip them for em-
ployment. 

The Govern ment have already ADCtioaed 
a scheme for developmcllt of unbaDiled 
viIIaps in Delhi under which RgUlar 
water supply. 1IC1Wi'CIlIC, cIraina&Ic, etc. are 
being provided. It iI expected that, on 
completion of thil scheme, the 
situation of these viI1agea will improve 
considerably. 

----------------------------------- ---------------------------



PoiDts raised 

(v) It baa been suspstcd that the wijusti-
fied and excessive charges made from 
the penona allotted atemative plots 
must be reimbursed. 

(VI') It has been sugestcd that the popUla· 
tion residing iD 46 resettlement colo-
Dies should be moved to their penna-
aent ,Jaces nearer their place of work. 
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(vii) It has been suggested that unauthori-
sed colonies/constructions must be re-
moved from all ruraI lands. 

llepIy or the Ministry 

The alternative plot is allotted at prc-deter-
miDed rates which are fixed on the basis 
of cost of acquisition and development 
and expenses connected with providiDg 
amenities to a particular village. This 
is quite reasonable. 

Resettlement colonies have been set up to 
benefit weaker sections of society pre-
viously living in jhuggies and Jhonpris. 

Between 10 to 15 lakh persons are presen-
tly living in these colonies all over 
Delhi. It is no( possible to shift these 
colonies. The ~Govemment has sanc-
tioned a sche me for provision of regular 
water supply, sewerage, drainage etc. in 
these colonies in order to fully integrate 
them in the urban complex. 

The sugg~,tion regarding intemive use 
of available land within urban limit have 
been taken note of and redensification 
of the existing residential areas is being 
considered as a part. of the perspective 
Development Plan for Ddhi-2001. 

It is one of the objectives of the planned 
development of Delhi to avoid unau-
thorised colonisation, within or outside 
the urban limits. The following steps 
have been taken by the Government in 
this behalf: 

<a) A directive was issued in 1983 that 
encroachment on public property 
should be checked in the very begin-
ning and not allowed to become 
permanent when it becomes difficult 
to remove them. 

(b) The Delhi Development Act, 1957, the 
Delhi Municipal Corporation Act , 
1957, the Punjab Municipal Act, 
1911 (as applicable to New Delhi 
Municipal Committee area) and the 
Public Premises (Eviction of unautho-
rised occupants) Act, 1971 were 
amended in May, 1984 to declare 
unauthorised construction and en-
croachment cognisable offences and 
also provide for Appelleto Tribunals 
to hear appeals against the orders of 
demolition etc. in Delhi to the exclu-
sion oftbe jurisdiction of the civil 
COUrts. The provisions.reJatina to the 
declaration of these offences as cog-
aizable offences had been eoforced in 
1985. The provisioDs rdating to set-
tina up of Appdlate Tribunals which 
wen not emOrccd earlier pending 
finalisation of detaiJsIru1es by the 
Ministry of Home Affairs for the pur-
pose have also since been enforced 
(w.e.f. 10-2-86 in respect of Delhi 
Municipal Corporatioa Act and 

,24-2-86 in respect of Ddhi Develop-
ment Act.) 



-- ._------- .. _---_. 

(viii) It bas been sugested that all 
sections ofland owni9 society must 
be treated at par ~ilo ordering 
acquisition of land for Government 
requirements. 

(iJt) It has been SUggelted that wl1:revor 
buildina activity. has taken place out-
side the Laldora because of the sheer 
nec:essity of accommodation for the 
facilities of villagers, it should be' 
regularised. 
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(x) It bas been suggested that harassment 
of villagers who were forced to part 
with their land to others through 'Pow« 
of Attorneys' due to long delays in 
completion of acquisition proceedings 
must stop. 

Reply of the Ministry 

(c) A meetina was tateo by the Home 
Minist« on 18-6-1S in which allido-
linea were laid down for prayeIltioa 
and cbectiDl of un authoriIed c:oos-
truction and it was decidod to fix 
felPC)DSibility for thJa P\lCPOlO at 
fairly hish level in the concoroed 
orPnIsations. 

1be acquisition of land i, done in 
accordanc~ with the provisions of the 
law and no distinction is b=ing mlde 
in this regard. 

The qUllnion or extension af Laldora is 
undllr considoration of thll Delhi 
Adminiatration. 

Such clandestine transfers of land cannot 
be allowed to continue. Tho Govern-
ment is considering proposals to make 
adequateJprovisions in the law to check 
the same. Meanwhile considering [he 
extent of unauthorised colonisation thll 
had taken place in the put through 
such clandestine sale of land and the 
humaniterian problem involved therein. 
the Government had agreed tct rqularise 
unauthorised colonies covering residen-
tial and commercial structures cons-
tructed therein upto 3~77 and 
16-2-77 respectively. As a result, 539 
such colonies have already been 
reaularised in Delhi." 

1.3 The Committee considered the replies furnished by the 
Ministry of Urban Development at their sitting held on 25-6-1988. 
The Committee decided to take ,evidence of the petitioners first and 
thereafter of the representatives of the Ministry of Urban Develop-
ment, Delhi Administration and the Delhi Development Authority. 
Accordingly. the Committee took evidence of the petitioners on 
28-12-1988 and of the representatives of the Ministry of Urban De-
velopment, Delhi Administration ~d Delhi Development Authority 
on 29-12-1988. 

Master PlIan for Delhi 

1.4 The first Master Plan for Delhi came into force on 1-9-1962 
and lapsed in 1981 after 20 years. p~ new Master Plan for the period 
1981-2001 was stated to be still under ftnalisation. Explaining the 
reasons for delay in the ftnalisation of the revised Master Plan, a 
representative of the Ministry of Urban Development stated during 
evidence: 
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"The Master Plan currently in use was prepared for a period 
of 20 years which emded in 1981. Ideally, the MISter Plan 
for the next 20 years should have been ready with the 
expiry of· the previous Master Plan but it has taken Us all 
these years, a number of conflicting issues had arisen and 
O11e wanted to be sure that the projection we make about 
2001, the foundation on which we rest the future shape 
of Delhi· is secure. All that has taken time, and there is 
certain delay. It is in the final stages. All the preparatory 
work is over." .. 

1.5 The Committee enquired whether while formulating plan for 
devel~pment of Delhi care had been taken to ensure that a green 
belt was developed around Delhi. In this connection, the Additional 
Secretary, Ministry of Urban Development stated: 

"Urbanisation by definition m~s a certain march into the 
nature. It will eat up green areas. In fact, the mareh of 
eivilisation itself is eating into the nature, and it has 
caused a world wide concern on behalf of the environ-
mentalists as to how to have the environment from the 
onward march of civilisation. In this background. 
urbanisation is inescapable and We have to live with it. 
We are conscious of the fact that DDA makes an earnest 
attempt on behalf of the city planners and the Govern-
ment for an orderly extension of the urban limits of the 
capital of Delhi. Perhaps, we are one of the few cities 
in the world where this orderly development is sought 
to be achieved through large scale acquisition of land 
by a public body in~d of leaving it to individuals and 
greedy builders and colonizers." 

1.6 When the Committee pointed out that in the course of 
development of Delhi, the rural areas and agricultural population 
had been badly disturbed, the witness stated: 

"Through the agency of various public bodies we have sought 
to make this process of extension of urban limits of the 
city orderly to the extent possible. But for this apprNch, 
the shape ~ urbiln limits of Delhi. would have been difter-
ent. It would have been chaotic if we could have left it 
to the individuals and builden and coloniserS. We have 
tried to contain the urbanisation to the villages of Delhi 
by having a totally integrated look of what is required in 
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the cobrlngyears. t:dl~ saythat'the Govel"Dl'nentisettual-
ly concerned 'about the welfate of the farmers and tHe 
rural hinterland. We are certainly concerned that exten-
sion of Delhi limits to rural areas should be contained to 
the maximum possible extent. But the pressure 
of urbaniSation of Delhi has been too mUch for the public 
bodies. The rate of migration to Delhi has been massive. 
It is not the growth of population of Delhi as such which 
accounts for present population level of Delhi, but the 
rate of mi~ation of 1 to 2 lakhs per year which very few 
cities witnessed, that shows what the public authorities 
of Delhi have been containing over the years. Therefore, 
simultaneously with an orderly development of the exist-
ing and extended urban areas of Delhi, we have also been 
working on the preventive side, that if you develop smaller 
towns and medium towns around Delhi, they might arrest 
some of the migration and by the same logic if you im-
prove the quality of life in rural areas, migration from 
rural areas is arrested and as a part of the total urban 
development strategy we have alst> been Simultaneously 
making efforts to contain migration to big cities lik .. 
Delhi." 

1.7 The Committee have been informed that a total area of land 
measuring 63,279.37 acres had been acquired by Delhi AdministratiOn 
from 1959 to 31 March, 1989 for the planned development of land. 
Out of this 56,985.71 acres of land has already been passed on to 
Delhi Development Authority and the break-up of its utilisation is 
as follows: - ' 

1. Residential Scheme . 
:z. Industrial scheme 
3; For dew1opme1)t seheme 

. 4. HorticuItm:a1 Deptt. . 

s. SlUm Itt n Scheme 
. 6, Commercial Institutional Goo. and Semi-GcWt., priVate 

ql::ncles. ' 

7. C'l}) ~rative Societies 
8. Balance 

175(18' 77 acres 
2555' 37 acre& 

36, 99 acres 
7']JJ7' 40 acres 
5785' 14 acres 

9758' 51 acres 
4805.82 acres 
9247' 71 acres 

56,985' 71 aa.a 
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1.8 The Committee enquired whether acquisition of more land 
!rom the agricultural green belt was envisaged. In a note the 
Ministry have stated: 

"The draft Master Plan already provides for densification of 
the present urban limits and optimum use of the avail-
able land. To that extent efforts have been made to 
contain the requirement of ~dditional land to the extent 
possible. Acquisition of additional land proposed in the 
draft Master Plan will also meet thE' likely situation of 
agri~tura1 land getting dispos~ of indiscriminately 
under pressure of population.. which may benefit a few 
land owners immediately but will injure the prospects of 
orderly development of the national capital of the 
country." 

1.9 The petitioners were of the view that proJected urban popu-
lation of 12 million as per Master Plan for Delhi-Perspective 2001 
could be accommodated within the existing urban limits and as 
such further acquisition of land was not necessary. The Ministry 
intimated the Committee on 28-4-198'7 that according to perspective 
development plan for Delhi-200l additional land of the order of 
about 50,000 acres was required as the land at present had a holding 
capacity of a population of 90 lakhs only. 

Land Acquisition Act 

1.10 Under the provisions of the Land Acquisition Act, 1894, the 
Government can acquire any land if it is required for a public 
purpose. For this, the procedure followed is that first of all a pre-
liminary notification under Section 4 of the Land Acquisition Act is 
issued for acqUisition of some land. Any person interested in the 
land notified under Section 4 can file objections under Section 5. 
After considering a report submitted under Section 5 a declaration 
can be made under Section 6 that the land is requil'ed for a public 
purpose. Thereafter the Collector is required to take order for the 
requisition of the land and also issue notice inviting claims for com-
pensation. FQl' determining the compensation the market value on 
the date of notification under Section 4 is taken into COnsideration. 
An award is then drawn up under Section 11. which provides for 
~ash compensation. 

1.11 The Committee have been informed by the petitioner that in 
Delhi. in many cases notification under Section 4 of the Land Acqui-
sition Act, 1894 were issued 20 years back but the actual acquisition .... 
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.took place several years thereafter. In all these cases the market 
value was taken as on the date of notifieation under Section 4. In 
effect the ootificatlcn undt!r Section 4 amounted to freezing of the 
· market pr.ice of land. An amendment in the Act was subsequently 
made, WhICh provided that after a notification under Section 4, the 
notification under Section 6 for acquisition of land should be made 
within 3 years. There has been no improvement in the situation 
.as after a notification under Section 6, authorities take much time 
jn completing the ~egal formalities but do not acquire the land and 
pay the compensation amount immediately. 

1.12 When asked about the time gap between acquisition notifica-
tion and final payment of compensation to the land owners the 

· Ministry stated: ' 

"The total period between the notification under Section 4 
and drawing the award is about 3 years. The payment 
of compensation is started immediately, after the 
announcement of the award except in cases where there 
is stay or dispute. In latter cases, the amou'nt of com.-
pensation is sent to the ADM who makes the payment to 
the rightful owners." I 

1.13 Aoother point put forward by the petitioners was that the 
Collector while awarding compensation generally gives a very low 

· figure and one has to appeal to the Tribunal or the High Court 
even to get the prevailing market price at the- time of notification. 
It was, therefore, suggested that the High Court or Tribusal's find-
ings in regard to the market value of land should be taken into 
.account by the Collector for deciding other cases in the area as all 
the villagers could not go in appeal for want of financial resources 
and knowledge of law. 

Compensation fOT acquired land 

1.14 The petitioners complained that land. had been acquired 
for less than one rupee a sq. yd. and had been later on sold by DDA 
for as much as Rs. 8,000/- to Rs. 10,000 per sq. yd. During evidence, 

- the petitioners further informed the Committee that in Nehru 
Place land was acquired byDDA for 60 paise per sq. yard but it was 
sold at Rs. 50,000 per acre. In 13 villages like Tuglakabad, Tigrl, 
Khanpur, Devali, Saidul-Ajaib, Neb Sarai, Uaurani, Khirkee, 
Maidan garhi, Raj pur, Santhadhj, Sahoorpurand Chattarpur, thp 
highest award for a compensation was @ Rs. 22 per sq. yard 
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whereas the market price in those areas could be as high as Rs, 50 
.lakhs per acre. 

1.15 Commenting upon. thE.> suggestion made by the petitioners 
that compensation for the land under acquisition must be negotiat-
ed directly between the Government and the land owners, the 
Ministry had informed the Committee in a written note that such 
payment through negotiation or arbitration was not considered 
'suitable. It was also stated that 'land owner 'is getting about 6 
times over and above the actual cost of land' on its acquisition'. 
Asked how it was ensured that fair and adequate compensation was 
paid to the land owners, the Ministry stated: 

"The market value of the acquired land is assessed on the 
rates prevailing on the date of Notifit:ation u/s 4 of the 
Land Acquisition Act, 1894 and after considering the 
situation and quality of the land. In addition to the above 
30 per cent as solatium and 12 per cent as an additional 
amount as per provisions of the law are being paid." 

1.16 Further asked how this compensation compared with the 
auction rates of plots. the Ministry in a written communication 
stated that such a comparison was not justified for the fonowing 
..reasons: 

"(a) A small percentage of the total acquired land is sold by 
" . 'auction as' plotS; 

(b) A large majority of residential plots ~ built upon by 
'the DnA iisetlf. In flle pricing of the houses' so built, 
the DDA takes into account only the pre-determined 
price of the land under each house; 

(c) The determination of pre-determined price as above 
takes into account the needs of subsidising the poorer 
sections of the society. The pricing of the houses for 
them contains a heavy element of cross subsidy; 

(d) Part of the land acquired by the DDA. after develop-, 
, ment, is allotted to various Government. semi-Govern-

ment and private institutions engaged in public activi-
ties on 'p~ices which are either nominal, and, therefore, 
heavily subsidised or at best at 'no profit· 'no loss' basis; 
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(e) TIle price of a plot tbrC)ugh auction represents not oply 
the price of the land included in the plot itself .but ·the 
total cost of the development in the area, which includes 
not only the cost of provisions of infrastmcture but also 
the land that is utilised for such in~r~trqct\lre which 
include roads, streets, parks, drainage, sewerage, water 
supply, electricity and other common public tacilities." 

1.17 In additiop to the cash compensation, DDA has been allot-
ting on a preferehtial basis residential plots aDd shops/stalls to 
persons whose land was acquired. It was stated that no prefer-
ence in the matter of employment could be given in case Qf persons 
whose land was acquired but the members of the family could be 
given suitable education and training with a view to equip them 
for employment. 

1.18 The position with respect to the allotment of shops was 
stated to be as. under:-

"At present, the persons who have a holding of more than 
1 acre and whose land is acquired are eligible for allot-
ment of shops/stalls built by the Delhi Development 
Authority. .However, the total number of shops/stalls to 
be allotted to this category of persons is limited to 10 
per cent of the number of shops/stalls built by the DDA 
'in each zone. In case the number of i!liglble applicant. 
is more than the number df shops/stalls available within 
the prescribed percentage in the zone, the allotment is 
made by draw of lots." 

1.19 The Committee were .also inf~ed that during. the last l 
years DDA allotted 175 shops/stalls by draw at. lots. and the num-
ber of applicants was 2000. With respect to further increasing 'the 
quota, it was stated that although no formal decision for increasing 
the quota for allotment of shops/stalls had been taken, during the 
last 3 years 20 per cent of the shops/stalls built by DDA bad 
been allotted to those eligible persons whOSe land was acquired. 

1.20 The position with respect to present scale of allotment of 
residential plots to persons whose land was acquired and the num. 
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her of plots which had been allotted during the last 2 years was 
as under: 

"All norms applicable to such persons are given as under:-

! " I. For awards announced before 3-4-86:-

(i) Maximum size of plot is 400 sq. yds. for land 
acquired being more than 10 Bighas . . 

(ii) 250 sq. yds. for the land acquired brtween 1 Bigha to 
10 Bighas. 

(iii) 40 sq. yds. in Rahini for the land acquired less than 
1 Bigha but more than 150 sq. yds. 

II. For awards announced on or after 3-4-86:-

(i) Maximum size of plots 250 sq. yds. for the land 
acquired more than 10 bighas; 

(ii) The size of plot is 150 sq. yds. for the land acquired 
between 5 bighas to 10 bighas; 

(iii) The size of plot is 80 sq. yds. for the land acquired 
between 1 bigha to 5 bighas; 

(iv) No plot is admissible for the land acquired less than 
1 bigha. 

1.21 During the last two years, DDA allotted a total of 326 plots 
out of a total number of 310 plots ~sposed of by it. 49.~ plots 
we!"e disposed of by auction. 

1.22 The Committee were informed that during the period March 
1975 to 19880-89, DDA had provided 5197 plots to the landowners 
whose land was acquired. 'During the same period DDA had in 
all disposed of 3'1,472 plots. 

1.23 The petitioners during evidence before the Committee had 
pointed out that plots measuring 80 sq. yards to 250 sq. yards were 
being given to them. These were too small in size and posts of 
at least 500 sq. yards should be given as villagers were required 
to make provision for their cattle also. 

1.24 According to present rate of compensation land was being 
acquired at the rate of Rs. 22 per sq. yard but for alternative 
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plots they were required to pay at the rate of Rs. 758 per sq. yard. 
It was statefi that even after getting full compensation amount 
they were not in a position to :pay for the plot of land offered to 
them. It was suggested that'development charges should not be 
taken from the villagers and alte"llative plots should be given at 
the rate at which their l~Uld was acquired by the Government. 

1.25 The Ministry in a written note explained that alternative 
plots were allotted at pre-<ietermined rates fixed on the basis ·of 
cost of acquisition and development charges connected with pro-
viding of ameniti's . 

• 
1.26 Asked to indicate the cost of development of land acquired, 

the Chairman, DDA stated that the cost of development was roughly 
Rs. 400/- per sq. metre and that they had given plots to the Group 
Housing Societies at the rate of Rs. 490/- per sq. metre. In this 
context, he also pointed out that the Ghaziabad Development Au-
thority sometime back had advertised land for Group Housing So-
cieties at the rate of Rs. 2000/- per square metre. 

1.27 Rea'cting to proposal that land holders should be involved 
in the process of land development, he stated: 

"We have discussed it with the builders and they are in touch 
with them. I cannot say whether final decision has been 
taken or not." , 

The Additional Secretary, Ministry of Urban Development, 
added: I 

"We will certainly consider any further means of compen-
sating the farmers, if there is any need. But I must 
assure that there are no profits to be shared. We made 
it clear that DDA is not making any profit. Whatever 
money is made from selected few plots is ploughed back 
into building of houses, land for POO!' etc. It has been 
given at subsidised rates and the farmen; themselves are 
given plots at no loss no profit basis. It carries much 
higher price in market. To that extent the farmer is 
participating. Any appreciation of the value of his land 
is conveniently forgotten by the fanners. When he ;" 
given not only the market price of his land' but he is also 
given 30 per cent cost for compulsory acquisition of land. 
We are also giving him a land at a price which is much 
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lower tban the market priCe. We art! aho giiring hiia. 
a shop which is much lower than the markft pnce:" 

Observations/KeeommeadIittions of dae Committee 

1.28 The Committee note that as elsewhere in India, vast tracts 
of land have been acquired by the Gove:f!DD1ent in and around Delhi 
under the Land acquiSition Act, 1894 for an avowewl public puttJose 
Damely planned development of the capital city of Delhi. '.l!he laiad 
80 acquired mainly comprised of excellant arable land whieh was 
actually under cultivation or formed part of the .gr~ belt or was 
common land being used by the peasant families for years. The 
acquisition of land on large scale has not only deprived the poor and 
marginal farmers of their precious possession but has also forced 
them to give up their age old profession of agriculture and seek reha-
bilitation elsewhere in agriculture 00 in some other profession. The 
manner in which the Land Acquisition Act has been operated hall 
only militated against the poorer land owners. A large number of 
cultivators have been deprived of their means of livelihood in ordet 
that people living in or coming to Delhi may be provided with resi-
dential and industrial plots avowedly in a planned manner. That the 
displaced·. persons whose land has been acquired are not only ruined 
for life and pauperised for generations does not enter into anyone's 
calculations. The Committee consider that this aspect of the matter 
calls for an in depth study So that due weightage could be given to 
it while assessing the quantum of compensation to the land owners. 

1.29 The Committee have been informed that between the 
period from 1959 to 31-3-1989, land measuring more than 63,000 acres 
w~& acquired by the Delhi Administration. Additional land to the 
extent of about 50,000 acres was proposed to be acquired to meet the 
needs of the Perspective Development Plan for Delhi-2001. The 
Committee tina that the first Master Plan fur Delhi covering a period 
of ZO years expired in 1981. Although 8 years have since elapsed, the 
~ew Master Plan for the period 1981-2001 is still in the process of 
being finalised. It is DO wonder that the inordnate delay in finalising 
the new Master Plan and file attendant uncertainty has led to larg., 
scale encroachment on pUblic land and unauthorised construction 
thereon. The Committee cannot but emphasise that the new Master 
Plan shoUld be finalised withtmt tmy further loss of time. The Com-
mittee tntst that aU afleeted interests would have been consulted be-
fore ftnalisine: the ulan and lifter its apuroval the same will be wide-
Iv publicised for information of the nubile at larJ(e. The Committee 
desire that a comprehensive survey be carried out wittiout lilly loss 
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of time with a view to. i ... tifying illegal encrOacbiqilt . on lands 
acquired . ~y DDAand other .pubU-: -ageneiesinDellii aDd' 'necessary 
steps taken to g~ them vaated. Afray failure to do so woutd vitiate 
tbe very concept of planned development and gitre a fillip to further 
encroachment. 

1.30 The Committee need hardly emphasise that the proeess of ex-
tension of urban limits of Delhi should not only he orderly and well 
thoughtout, but it should also not result in imposin. unreasonable 
burdens on some sections of the population. Ip no case the welfare 
and betterment of the farmers and land owners wbose land has neces-
sarily to be acq~ed in the larger public interest should be over-
looked. It is indeed a matter of deep regret tbat following wholesale 
acquiSition. about 150 villages have been converted' into urban slums 
and more than 2,00.000 villagers have been deprived of their means 
of livelihood. Government are duty bound not only to provide ade-
quate ~d decent means of subsistence to the displace~ persons but 
have also to make sure that the ecology of the area is preserved. 

1.31 The Committee regret to observe that the provisions of the 
Land Acquisition Act. under which large scale acquisition of land is 
possible, had been applied in a mechanical and arbitrary manner to 
the disadvantage of a large number of small landowners who have 
simply been uprooted from their hearths and homes with a pittance 
of so called compensation. It has been noticed that there is an inordi-
nately I.g time gap between the acquisition of a piece of land and 
its actual utilisation by the authority for which it is acquired and that 
the land acquired is generally far in excess of the needs. The mode of 
assessment of price for payment of compensation is most iniquitious. 
Not only have the rich and influential urban dwellers been spared 
from land acquisitiop proceedings in the city. even the agricultural 
land in certain selected areas has been left out and saved from acquisi-
tion in a most arbitrary manner. The Committee desire that this as-
pect of the petitioner's complaint should be remitted to a hi,gh pow-
ered Committee ltresided over by a retired judge of the Supreme 
Court for detailed invest:gation and remedial action. 

1.32 The Committee would furtber suggest that t1reactualimple-
mentation of the Land Acquis:tion Act in DelHi slaou1d lte thorou,,{hly 
reY!ewed and in particular attention be 'given to the following 
aspects: 

(i) The term "public llllrDOse" must cover thf welfare of all, 
including thOSe to be displaced. Therefore, the preliminary 
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not~~a~n ,under Secijon 4 of die LancI Acquisition Act 
.:m~t bea very detailed ODe. It slaeuld cover thefollowiDc-
poillts: ,(I) A detailed description of the proposed develop-
~e,¥ wo~k,(2) A complete list of those to be displaced; 
(3) A preliminary estimate of the cost of the property 
being acqnired; (4) DetaiL; of community assets being 
aequired; and (5) A draft plan for re-habilitation' of th~ 
displaeed·people, providing them alternative land and OCCD 
pations, restoring community assets, etc. 

(ii) Each of the ab",e issues should be justiciable so that ~y 
affected person can go to court. In additiOn, the amount of 
compensation assessed on a preliminary basis should be 
deposited in court when making a notification under Section 
4 so that, when possession is taken over, at least interim 
compensation is simultaneously paid to the affected per-
sons. 

(iii) The compensation payable in terms of the prOVISIons 
of the Act should be defined so as to cover not only the 
market 'value of the land' but should also cover compensa-
tion for the permanent loss of profession of agriculture 
which the acquisition of agricultural land inevitably in-
volves. 

(iv) The acquisition proceedings should be completed within 
a time frame to be included in the Act itself. There should' 
be a stipUlation that in case the proceedings are not com-
pleted within this time, the notification would stand lapsed 
and fresh notification would be required to be issued for 
acquiring land for a public purpose. 

(v) No Jandl should be acquired unless detailed plans han 
been prepared and funds are available to complete them 
within a time bound programme failing which SUch land 
should revert back to the original owner. 

(vi) Another point w~ch has been agitating the minds of 
small land owners is that wherever the proceedings fM 
acquiaitiOD have been challenged, by the affected persons 
in higher courts of appeal, the result has been that higher 
compensation has been awarded. However, the awards of 
such eourts are not made applicabie to all other similar 
cases in the s~me village or area. As it is Dot Possible for 
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poor peasants to seek redress thrOUgh litigation, a provi-
sion ~y be made that the Collector while awarding 
compensation will take into consideration the award of 
higher courts, if any." 

1.33 Apart from the amendments/modifications to be incorpo-
rated in the Land Acquisition Act on the lines suggested above, the 
Committee desire that the followiag general principles should also 
be observed in the matter of acquisition of land, namely: 

(1) Only land declared surplus under the Urban Ceiling Act 
should b;' acquired for the purpose of building houses . • 

(2) As far as possible agricultural land, which is actually un-
der cultivation should not be acquired; 

(3) Land, of marginal farmers engaged in agriculture, if it be 
less than 2 acres should in no ca~e be acquired. 

(4) For future expansion of urban housing only rocky and 
unproductive land should be acquired; 

(5) The satellite towns around Delhi should be so deve!oped as 
to take care of the migratory population thus saving Delhi 
from the continuous influx of people. In other words, the 
Master Plan for Delhi should be integrated with and be 
part of the overall development of the National Capital 
Region. 

(6) If at all some acquisition is absolutely necessary, the 
notice of acquisition as well as the acquisition should 
atlect equally everyone in the area without any exception. 

I.M The Committee find that one major point of grievance with 
the farmers is that the quantum of compensation actually paid for 
the land acquired by the Admipistration is ridiculously low as 
compared to the prevailing market prices of the land. The compen-
sation payable under the Land Acquisition Act is relatable to the 
date of notification under Section 4 but the time lag between the 
notification and actual payment is so wide that the compensation 
which a landowner actually gets appears to be only a fraction of 
the prevailing market prices. It has been stated on behalf of the 
Government that the cash compensatiOn being paid to the landow-
ners for the acquired land in some recent cases works out to altout 
Ita. 1,10'- per acre on an average. In absolute terms this &gure may 
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appear to be quite high, but is pitifully S-U' wheJI .considered 
against the piev&1b~g mar~, prices ia aDF part of DeItii. The sug-
.PStion made by the petitioners. therefore, that compensation for 
the land under acquisition should be nfCOtiated direetb' between 
the Governent and the land owners needs to be reconsidered. But 
for the acquisition proceedings, the land owners would be in a 
position to get much more remunerative prices for their land. The 
provision of negotiations for determining the amount of compensa-
tion will provide a sakltary check. on the unbridled power of the 
State to acquire the land of marginal farmers and small land-
owners under the guise of development. The C,mmittee, therefore. 
desire that the Ministry of Urban Development- should review the 
matter with a view to evolving a mechanism which is practicable 
and ensures that the affected people do not feel deprived. U neces-
sary. the village panchayats should be actively associated in such 
negotiations. To achieve this end the Land Acquisition Act may be 
suitably amended . 

. '''lit. 

1.35 Apart from the cash compensation to which each landowner 
whose land is acquired, becomes entitled, the Administration is re-
quired to provide alternative plots as also some avenue fo1"' employ-
ment to the expropriated peasants. It has been stated that only a 
small number of plots have been allotted as alternative plots. where-
as the number of farmers whose land was acquired was much larger. 
The sizes of the plots so allotted did not suit the farmers as such 
plots are used by them not only for residence but also for maintain-
ing their cattle and: pet animals. Again the prices charged for these 
prots were so high that in some cases even the total compensation 
received by the landowner for his land was not enough to pay for 
the plot allotted to him at predetermined prices. The Committee re-
commend that the· alternative plots allotted to persons whose land is 
acquired, should be of adequate size and in case of larger families 
more than one plot may be allotted free of cost keeping in view the 
requirement of each family. The Committee also suggest that the 
entire scheme should be reviewed with a view to redressing the 
lenuine grievances of the farms and landowners. 

1.36 Another complaint made by the petitioners relates to refiXa-
tion of the limits of 'La. Doras' whiCh had been laid down several 
years earlier but have not been reviewed since then. With the natu-
ral growth of the pO'Pulation 1n the <abadi' limits surrounded by 
'Lal Doras' more land is needed for 1ivi~. But as a result of _quid-
tion of aU land outside the 'Lal Dora', there is no scope for fUrther 
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expansion of the villages. There has been a persistent demand for 
extension of 'La! Dora' and all a10ag the Administration has stated 
that the matter was under consid~ation. The Committee desire that 
appropriate decision in the matter of extension of 'Lok Dora' should 
be taken,~. While dOin¥" so. tile Cominitte~ desire that 
~ may· be taken· to ensure that the interests of the poplllatiOn 
living within tbe limits of 'Lal Dora' are fully protected. Pending 
adeciSioil regarding extentilin of 'Lal Dora', no built.up structure 
or ·btillding that may have come up beyond the 'Lal Dora' limits 
should be demOlished. Further, the limits of 'Lal Dora' should be 
extended in such ;. manner that enough land becomes available for • 'common use by the residents. 

L. 
1.37 Allied to this is the demand for redevelopment of the exist-

ing villages with a view to providing essential amenities that have 
been made available in the adjacent deve),oped colonies set up on the 
acquired land. Although the process of land acquisition started some 
twenty years back, Government have now sanctioned ~ scheme for 
the develoment of urbanised villages of Delhi. The negligence 
shown in the matter has resulted in converting the villages into large 
scale slum areas without any basic amenities of human living. The 
Committee strongly recommend that it may be considered whether 
it would not be desirable to have a separate autonomous body like 
a Village Development Board entrusted with the total responsibility 
for proper development of the villages. The Committee need hardly 
emphasise that this is a problem whicl1 has to be tackled on a prio-
rity basis. • ' .• ". 'lt~\ 

L3S The Committee would like to be apprised of the action taken 
or proposed to be taken on various suggestions/recommendations in 
the above paragraphs within three months. 
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REPRESENTATION REGARDING PROBLEMS/DEMANDS OF' 
LICENSED PORTERS, VENOORS AND BEARERS OF RAILWAYS· 

2.1 Sarvashri Madan Pandey and Chandrasekhar Tripatbi and 
Shrimati Usha Venna, M.Ps. forwarded a representation dated 7' 
May. 1987 from General Secretary and other office bearers of Na-
tional Federation of Railway Porters, Vendorsa..iJ.d Bearers (Regel.) 
regarding grievan.::es of licensed vendors, porters and bearers of the 
Railways. 

2.2, The petitioners inter alia stated as follows:-

"The licensed porters, vendors and bearers are the most neg-
lected, suppressed and oppressed class of the nilway 
labourers. The Railway Administration does not treat 
these poor labourers as their regular and permanent 
employees. The railway claims that there is no emplo-
yer-employee relation between these licensed porters, 
vendors and bearers with the administration. The ad-
ministration's contention is that these labourers are given 
licence by the former and the relation between the two 
is that of licenser-licensee. It also olaims that the respon-
sibility of the Railway Administration does not stretch 
beyond giving them licence.... The administration does 
not give enough facilities to these toiling people and they 
are being exploited. 

The licensed porters, commission vendors and bearers of the' 
railway spend their whole lives in the service of the rail-
way. These labourers are the link between the travel~ 
ling public and the railway. They perform very useful 
duty to the railway. But the licensed porters and the 
commission vendors and bearers are not given regular 
salaries, dearness allowance, house rent, retirement bene-
fit, provident fund facility, bonus, free passes, free treat-
ment for self and families in the railway hospitals and" 
dispensary, free uniforms etc. 

... ... ... ... • 
22 
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The Government of India had formed a study group under 
the chairmanship of Shri T. V. Anandan, who was then 
Member of Parliament to go into the working and living 
conditions of the licensed porters and commission ven-
dors and submitted recommendations for their improve-
ment. Out of the 55 recommendations pertaining to the 
licensed porters 31 were accepted, 9 accepted with modi-
fications, 12 rejected and three were in the nature of 
observations. As for vendors, 16 were accepted, 3 accept-
ed with niodifications, 13 rejected and 2 were in the nature • of observations. But the implementation of the recom-
mendations, that were accepted. had remained on papers 
only. The benefit has not actually reached the licensed 
porters and vendors, so much so that even the head 
offices of the Zonal ~ilways are not aware of the direc-
tives of the Railway Board with regard to the imple-
mentation of the recommendations . 

• • • 
The licensed porters should be granted 'do jure' status of 

pennanent employees of class IV of the railway. This 
implies that the licensed porters will not be given regu-
lar salary and the mode of earning will rem~ the same 
as at present, i.e. they will earn by carrying passengers' 
luggage and getting remuneration from the latter for 
their labour. But other facilities that are available to the 
regular railway employees of class IV, viz. bonus, house 
rent, free of cost unifonns, free travelling passes, provi-
dent fund, retirement benefit" gratuity, medical treatment 
for self and families in railway hospitals and dispensaries, 
education to their children in railway schools and pre-
ference to their sons and daughters ;n railway services. 
etc. should kindly be made available to the licen~ed 
porters 

• • • 
The rate of porterage allowed to the licensed ~orters should 

be raised to B.s. 3.00 per head load of 40 kg. per trip at all 
stations on all railwaY'S because the cost of living has 
gone up equally all over India. At the same time the 
rate of porterage should be increased every two years as 
per the directive of the Railwb' Board . 

• • • 
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Rest halls and rest rooms should be provided, (for ~usive 
use af the licensed porters at all stations were there are 
20 or more licensed porters.Thr.ee model,,Plans should 
be prepared by the Railway Boaxd for the rest rooms/ 
halls to be provid~d at various stations, one for the stations 
having 20 to 49 licensed porters, one for the stations 
having 50 to 199 licensed porters and one for the stations 
having 200 and more licensed porters, 

• • . 
o * 

Hand barrows (trolleys) for carrying passengers' luggage 
should invariably be supplied at railway's cost to the 
licensed porters at all stations at the rate of one hand 
barrow for every 10 licensed porters. Wheeled chairs, 
armed chairs and stretchers should also be provided at all 
stations for exclusive use of the licensed porters. 

The system of supervision of the licensed porters through the 
moqaddams/matesfjamadars employed by the railway as 
jlSrmanent railway servants and colle?ting the salary 
paid to these railway servants from the licensed porters 
in the shape of license fee should be abolished. Instead 
the system· of supervision of the licensed porters thrOUgh 
their elected pancnayats should be introduced at all 

. stations compulsorily. A token 1icense ,fee .atthe rate of 
. Rs. one per porter per month should be col~ from the' 
liceIliedporters at all £tations. 

• • .. 
Free of cost uniforms-two sets of cotton ~iforms, i.e: 2 

shorts aDd. 2 turbans and one set of woollen uniforms i. P . 

one coat and one pant should be given. to .tpe licensed 
porters by the railway every year. 

The ,sy,stem of tra!l6fer Q.f Ucencesof the dead, old, infirm, 
incapacitated or otherwise unfit ~~sed .PO:rte.rs to their 
near relatives wQichshoq1d inclu~e ,tJte soqs, brothers-in-
law, brother and nephews .of the 'licensed pQrters leaving 
the licence, that was lluddenJy and arb!tarily. stopped last 
year should ,be restored. 

• 
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Atrocities of the RP.F. and the G.R.P. on the licensed,porters 

should be curbed with iron hand. At present, the R.P.F. 
and the G.RP. are doing havoc. They insult, abuse, 
assault and implicate the licensed porters in false cases. 

* * * 
New recruitment of licensed porters, i.e. award of new licences 

to work as porters should be stopped at once because the 
existing .number of licensed porters at all stations are 
unable t<i. earn sufficiently. 

* * * 
Contracts of parcel handling and loading/unloading should 

invariably be awarded to the genUine labour contract 
cooperative societies and fake and fictitious cooperative 
societies' contract should be cancelled. 

* * * 
Unauthorised persons who forCibly and/or in connivance with 

the RP.F. and G.R.P. work at stations and carry passen-
gers' luggage should be removed from the station pre-
mises. 

* * * 
Licensed porters should not be forced to lift dead bodies. 

Wherever they voluntarily lift the dead bodies they 
should be given remuneration @Rs. 10,00 per· porter per 
hours because. carrying. pead bodies to hospitals consumes 
the whole day and the licensed porters cannot earn on that 
day. 

* * * 
Compensation should be given to the licensed porters and/or 

their families in cases in which the liCensed porters die 
or sustain injuries while working on duty as per the 
judgement of the Kerala High Court. 

Insurance scheme should be introduced for the licensed porters 
and it should be profitable for the licensed porters . 

• 
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Licensed porters should be gi~en railway land on lease for hous-
ing purposes. 

• • • 
Punishments of long suspension and discharge from duties 

for smallest mistake should not be imposed on the.1icensed 
porters. 

• • • 
The rates of commISSIOn allowed to the commiSSion vendors 

and commission bearers should be raised to 25 per cent on 
all items at all static and mobile units immediately as the 
cost of living has gone up equally all over India. 

• • • 
Arbitrary and unproportionate punishments on smallest faults 

should not be imposed. Commission vendors and commis-
sion bearers are frequently discharged for very minor 
offences of not being able to return change of even 25 
paise to the customers due to shortage of small coins or 
for giving even 5 ml less tea than prescribed in rush 
hours. 

• • • 
Woollen and cotton uniforms free of cost should be supplied 

to the commission vendors and bearers free of cost every 
year without fail. 

Trolleys, utensils, crockery and all things required for a 
salesman should be supplied by the railways. 

All items of sale should be supplied to the venders and bearers 
in full quantity by the railway. 

Permanent vendors and bearers should not be asked or given 
duties to sell items on p~tforms where only commission 
vendors used to sell eatables and drinks. 

Arrangements should be made by the railways for safe placing 
of trolleys and utensils of the vendors in the night time 
and when they are not on duty in day time also . 

. Bi-partite committees to go into the grievances of the vendors 
should be framed at all stations where there are depart-
mental catering and vending arrangements. 
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Atrocities of the RP.F .. and the G.R.P. on vendors and bearen 
should be curbed with iron hand. 

Cooperative societies of actual vendors should invariably be 
awarded vending contracts. 

* * 
Unauthorised vending both by the urchins and outsiders as 

well by the unauthorisedly engaged vendors in excess of 
the numQer of vendors allowed to them as per the terms 
and condr.tions of their contracts should be curbed with 
iron hand. 

• • 
Sale of pan has been stopped at a number of stations. This 

has resulted in increase of unauthorised vending of pan 
because only authorised vending has been stopped. 

• • * 

Contractorship in vending and catering should be abolished 
and individual vendors should be directly awarded 
vending contracts as is the pradice in the cases of the 
licensed porters. 

• • • 
All the vendors and bearers, who are being rendered un-

employed as a result of the termination of the vending 
contracts of Mis. K. B. & sons, vending contractors, 
N.E.R., Lucknow, should be absorbed in railway catering 
and vending department. 

The facility of transfer of the vending licenses of monopoly 
vending contractors to their sons. widows, daughters and 
even adopted sons and daughters should be abolished." 

2.3 In their recommendation dated 9 December, 1987, the Minis-
try of Railways furnished their factual comments as foIlows:-

'''With a view to improve the living and working conditions 
of the licensed porters and vendors employed on 
commission basis, the Ministry of Labour (Department of 
Labour and Employment) in consultation with the Min-
istry of Railways constituted a committee headed by Shri 
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T. V. Anandan. the then M.P., known as the Anandan 
Committee in the year, 1967. 

The Committee submitted its report in 1969. The. report con-
tained 55 recommendations in respect of licensed porters 
and 34 in respect of commission vendors. Out of 55 re-
commendations pertaining to the licensed porters, 31 
were accepted, 9 accepted with modifications. 12 rejected 
and 3 were in the nature of observations. As for vendors, 
16 were accepted, 3 accepted with modifications, 13 
rejected and 2 were in the nature of obiervations. , 

All the accepted recommendations have since been fully 
implemented. Besides the above recommendations made 
by the Study Group and implemented by the Railways, 
the licensed porters and office bearers of different porters' 
union have often made representations for implementa-
ing the remaining recommendations of the Anandan 
Committee in respect of various problems, grievances and 
demands. 

* * * 
Porters are licensees only of the Railways and they earn their 

wages direct from the passengers for carrying their 
luggage. There is no proposal to employ them as regular 
employees of the railways. Hence the facility of bonus. 
house rent, free travelling passes, retirement benefit and 
gratuity also cannot be extended to them. 

Porters can have their children admitted in railway schools 
subject to availability of seats. 

The facility of employment in railway services has not been 
extended even to the wards of regular railway employees. 
Therefore, this facility cannot be made available to the 
licensed porters. 

The porterage charges are so fixed as to ensure that the wages 
of porters are by and large equal to those of the unskilled 
labourers of the area as fixed by the State Government. 
In view of this, it is not practicable to bring about unifor-
mity in the porterage charge'S all over India. 
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Rest shelters are provided for licensed porters at those 
stations where their number is 150 or more. At other 
stations, this facility is provided in a phased manner 
subject to availability of funds. However, at present 
where res.t shelters are not provided, porters are allowed 
to make 'Use of waiting hallS, bathrooms/latrines, canteen 
etc. provided at the stations for the second class passen-
gers. 

Free use of railway hand barrows has been permitted at all 
stations :.for use of licensed porters for carrying passen-
gers' luggage. As for provision of wheeled chairs, 
stratchers etc. these are available with SSsrSMs at the 
stations for the use of the porters/passengers. 

Under Panchayat system, supervision over porters is exercis-
ed by an elected representative of the porters at the sta-
t.ion as an honorary supervisor in addition to his own. duty 
as a porter. Wherever the licensed porters have agreed 
to form their own Panchayat, the Railway Administra-
tion have allowed them to do so subject to the over all 
supervision to be exercised by the Station Supdt.{Station 
.Master. 

For su.pply of uniforms to the railway licensed porters, a 
normal license fee is collected from them. This is intend-
ed to cover the cost of the uniforms and supervision. at 
comparatively large stations. Presently, they are pro-
vided with two sets of uniforms every year. This is con-
sidered adequate for their requirements. However, there 
is no provision for supply of winter uniforms to them. 

* * * 
: Restoration. of facility of transfer of licence badges of licensed 

porters to other relatives in addition to their sons has 
been examined in detail many time in the past. Even 
the decision to restore this facility t.J sons of licensed 
porters was taken after considerable hesitation in view 
of rampant misuse and sale of licences for monetary con.-

. siderations. In the circumstances, extension of this 
faCility to other relatives is not possible. 

* • 
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The strength of licensed porters at station is fixed only after 
detailed examination of work-load at the station and re-
cruitment is made after following the prescribed proce-
dure. 

In accordance with the policy of the Ministry of Railways, to 
encourage cooperative methods in the execution of Rail-
way works, handling contracts are awarded to available 
and willing genuine Labour Cooperative Soder es of actual 
workers withO'Ut calling of tenders irrespective (If the 
value of the contract. The condition- for renewal of a 
contract with a Labour Cooperative 'Society is that the 
Society should have accompl'shed the previous contrpct 
satisfactorily . 

• • • 
In order to apprehend and prose::ute the unauthorised persons 

(urchins) who carry passengers' luggage, the Railway 
Administration conducts periodical drives at stations and 
in trains with the help of GRP and RFP. These drives 
are conducted at regular intervals and are cont.inuous 
process. 

Licensed porters are eligible for free medical treatment as 
outdoor patients for self only in railway hospitalsl dis-
pensaries. They are also entitled for indoor treatment in 
railway hospitals in case they are injured while on duty. 

Removal of dead bodies from the station premises is the res-
ponsibility of the GRP who engage the'r OWn labour for 
this purpose. 

• • • 
With a view to give financial relief to porters, the Ministry 

of Finan::e, in consultation with LIC of India, have floated 
an insurance scheme for the licensed porters. This 
Ministry has already advised the Secretary, National 
Federation of Railway Porters, Vendors and Bearprs to 
pursue the matter with the LTC. 

According to the present policy, no direct allotment of Rail-
way land is permitted for private housing . 

• • • 
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Licensed porters are removed from service only when they 
are proved guilty of serious offences and their continu-
ance as porters is likely to prove detrimental to the 
interest of travelling passengers or the Railway Admini-
stration. However, before taking final decision adequate 
opportunity is provided to the offender to explain his 
position. 

As regards commission bearers and vendors, the rate of com-
mission is fixed by Zonal Railways after taking into 
aecount \'kriO'U'S relevant factors like profit margin on the 
items, its ~le potential, I profitability of the departmental 
units and other local conditions etc. As rate of com-
mission is a percentage of the sale price, the rate of 
commission payable to the bearers/vendors goes up not 

only along with the increase in the prlCQ but also on the 
efforts put in by the commissicnbearers and vendors 
in increasing the sale of the items allotted to them. It 
is not possible to fix uniform rate for all te items at all 
units. 

The commission bearers and vendors execute an agreement 
with the Railway and their working conditions are 
governed by the provisions of the agreement. Arbitrary 
punishments are not imposed on the commission bearers/ 
vendors. 

Uniforms are supplied free of cost to commission bearers and 
vendors. 

The trolleys and crockery etc. required for sale of any item 
entrusted to commission vendor are supplied by the 
Railways. 

Only those items are entrusted for sale to commission vendors 
which are required for sale at the platform to the passen-
gers. 

It is not possible to earmark any particular platform or 
station exclusively for commIssion vendors. 

Unless the charge of trolleys and utensils is handed over by 
the commission vendors to the Catering Manager of the 
Departmental Units, the responsibility for the same ('an-
not be taken over by the Departmental Units. 
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Grievances of the Commission vendors, whenever raised, are 
looked into by the concerned officers at various levels 
and wherever considered justified, suitable action i'S 
taken. 

If a specific case of harassment Or atrocity is brought to the 
notice, the same is looked into and appropriate action 
taken. 

As per existing policy, due preference is given to cooperative 
Societies of Actual Workers and Vehdors while allotting 
catering/vending contract. From t~e to time complaints 
received regarding non-award of contract to Cooperative 
Societies, are enquired into in detail and appropriate 
action taken. The complaint-s regarding Bareilly Jan., 
Bhopal, Manmad, Agra Cantt., Lucknow ere. have been 
examined number of times in the past and the allegations 
levied have not been substantiated. 

The Cooperative Society at Nagpur had gone to Supreme 
Court against the revision in licence fee. However. the 
case has been mutually settled by the Railways and Co-
operative Society. 

Unauthorised hawking/vending is an offence under Indian 
Railways Act and frequent drives are conducted against 
them and action taken under law against unauthorised 
hawkers. 

Sale of pan has been stopped at number of stations to improve 
cleanliness of the station premises. This ban on sale of 
pan has resulted in improved standard of cleanliness. It 
is not considered desirable to lift the ban. 

As per existing policy, the holdings of individual contractors 
are to be reduced to two units at the time of the renewal 
of the contracts. This applied to partnership firms also. 

Contracts are awarded after following the prescribed policy 
and procedure. If individual vendor applies in response 
to advertisement/notification, his application is also con-
sidered along with others on merits. 

The contract of Mis. K. B. & Sons has not been terminated. 
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The policy of transfer of contract in the name of the legal 
heir has been framed to save the family of the bereaved 
contractor from hardship and it is not proposed to change 
the policy. 

Change in platform for receiving traiIl'Sjtrains is done purely. 
on operational considerations and not for any o~r 
reasons." 

2.4 The Committel\ were given to understand that the question 
whether or not, the rtlationship of employer and employee exists 
between the licensed porters and the railway administration has 
been considered by the Courts also. In a judgement of 1979, the 
Kerala High Court in a case under Workmen's Compensation Act, 
1923 inter alia observed: 

"Where or not, the relationship of employer: and employee 
exists in a given case is a question of fact. If it exists, 
the fact that payment is made at piece rate or by a third 
person under an arrangement with the employer will not 
effect the relationship. 

In the instant case, there i·s the statutory obligation on the 
part of the railway to provide for the convenience of 
passengers and to I1egulate the carriage of their luggages. 
The system of licensing of porters is in discharge of that 
obligation. The licensed porters are to handle not only 
the luggage of the passengers but also the parcels and 
luggages in the custody of the railway. He is a worker 
under the overall supervision of officers of the Railway. 
He is to work according to the roaster draVl'D. by the 
Station authorities. He is to receive charges only at the 
rate stipulated by the railway authorities. He is being 
supplied by the railway administration, uniforms, badges 
and buckles, to be used during work. ~ is being given 
free out-door treatment in the railway hospital or dis-
pensary. He is under the diSCiplinary control of the 
railway and is liable to suspension and his licence ~s 
liable for cancellation for misconduct, disobedience, in-
effi.eien.t working etc. There is, therefore, no room for 
doubt that there is the relationship of employer and 
employee between the railway administration and the 
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licensed porters. It is also made out that the employ-
ment is in connection with the service of a railway. That 
is sufficient to make the appellant in this caSe an em-
ployee of the railway." 

2.5 The Committee took evidence of the representatives of the 
Ministry of Railways on 7-2-1989 on variaus points raised by the 
petitioners. During evidence, the representative of the Ministry of 
Railways gave the following information to the Committee in res-
pect of implementation of the recommendations made by Anandan 
Committee:-

"They made 55 recommendations in respect of licensed 
porters and 34 in re3pect of commissioner vendors. Out 
of these 55', 31 recommendations have been accepted in 
toto, 9 accepted with modifications, 12 were not accepted 
and three were only in the nature of observations. All 
these accepted recommendations have been implemented. 

These recommendations have been given to the various 
zonal railways who have to implement these things. They 
have all been implemented as far as licensed porters are 
concerned. All the railways are fully aware of the re-
commendations which have been accepted." 

2.6 Giving an account of the recommendations of the Anandan 
Committee which were not accepted by Government the witness 
stated: 

"One recommendation is that licence fee may be collected 
to meet the cost of uniforms only and the cost of super-
vision may be borne by the railways. It has not been 
fully accepted because of the financial implications. 

Another recommendation was that woollen uniforms may be 
supplied to the licensed porters at stations where winter 
is severe, at railways cost. That was totally rejected 
becau'3e of the financial implications. At present, we are 
collecting licence fee vary:ng from Re. 1 to Rs. 5 at diffe-
rent stations depending upon the importance of the sta-
tions. In fact. in some of the stations, no Vcence 
fee is at all collected. We are supplying them two sets 
of uniform without charging them anything more. If we 
are to supply the winter uniform, we have to increase 
the licence fee which they oppose. 
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• • • 
One was indoor medical treatment for the licenced porters 

in the railway haspital. At present, we are providing out-
door treatment in the railway haspitals at the same 
station. So far as indoor hospitalization is concerned, it 
is extended only if they are injured while carrying the 
luggage of the passengers, not otherwise. And it is res-

tricted to the porters themselves only. They want to be 
treated a\ par with the railway employees." . 

• 
2.7 Asked whether the recommendations of the Anandan Com-

mittee which were rejected by Government were ever discussed at 
Minister's level or in any meeting of the Railway Board and whether 
a new Committee could be appointed to examine various problems 
of vendors, bearers, etc., the representative i)f the Ministry stated:-

"In our opinion the necessity for appointing a new Committee 
does not arise becaUse the problems have been gone into 
in full detail by Anandan Committee. It was appointed 
in 1967. It submitted its recommendations in 1969. All 
the problems have been covered. There is nothing new 
that will Come up which was not being faced at that time. 

In this connection, the witness further added:-

"The fact is that two decades ago this Committee had exa-
mined various problems and submitted a report. There-
after, every year, we are getting representations from the 
Federation of Porters and also directly from the porters 
through the Members of Parliament and also through 
various other o.rganisations. They are being examined. 
The Prime Minister himself had addressed their federa-
tion when the whole memorandum had been examined at 
the highest level. It is not that we are not aware of the 
problems. Some of the demands have not been met. 
Even if you appoint a committee, the same demands will 
be addressed by them. We haVe got no objection in 
appointing a committee, but the purpose will be served." 

2.8 When asked whether the porters opposed the increase in 
licen<:e fee, the representative of the Ministry stated:-

"There is no discussion because they are not like the organised 
labotir of the railways. They represent their grievances. 
We examine them but there are no regular negotiations 
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or discussions as with our organised labour. They are 
not railway employees as such." 

2.9 When furthe,r asked whether the railway porters had ever 
represented to the Government that they should be given winter 
uniforms, the representative of the Ministry stated:-

"They have represented. One of the recommendations of the 
Committee is that they shoUld be given winter uniforms. 

One pullover will cost a minimum of Rs. 1,.00. Out of the total 
number of 40,000, even if you take 20-25 per cent of the, 
the winter uniform will cost lakhs of rupees. We are 
not supplying winter uniforms even to some categories of 
our own employees." 

2.10 The representative of the Ministry of Railways stated that 
the nominal fee being charged from the porters for providing uni-
forms covered only a portion of the cost of uniform and it did not 
cover .the full cost. In other words, the porters were given uniforms 
at very much subsidised rates. Asked why the railways could not 
subsidise the woollen uniforms also, the representative stated that 
the licensed porters were not doing any service for the railways and 
they were only serving the passengers. 

FaciLities provided to Porters, Vendors etc. by the Railways. 

2.11 As regards the various facilities provided by the Railways 
to the Porters, Vendors etc. the Member, Traffic, Railway Board 
stated:-

"We have already introduced a lost of regulations. We have 
issued licences to the porters and we have insured that 
only authorised porters will enter the platform. Secondly, 
We are reviewing the licence fee every two years. Nor-
mally a licensed porter is able to earn B.s. 20 to 25 per 
day. Whereve,r there is a big station we have also pro-, . 
vided drinking facilities, rest facilities and first-aid facilIty. 
We are giving him most of the faclities which are enjoyed 
by the railway employees though they are not railway 
employees. Whatever suggestions we receive from them, 
we consider them sympathetically." 

Coopemtive Societies 
2.12 The Member, Traffic, Railway Board informed the Committee 

that at present there were Cooperative Societies only at two railway 
~tations-Vijayawada and Madras. 
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Education 

2.13 The Committee suggested that the railways should give 
educational facilities to the children of railway Porters and Vendors 
ets. The Executive Director (Passenger Amenities) stated: 

"We have got railway schools. We allow the children of 
licensed porters to get admission in these schools." 

Insurance Sche~e 

2.14 As regards \the Group Insu.rance Scheme the representative 
of the Ministry of -Railways informed the Committee that a new 
scheme had been introduced by the Ministry of Finanee. 

Award of Vending and Catering Contracts 

2.15 The representa:tive of the MiniStry' of Railways info.rmed. 
the Committee that Vending Contract, was given to one person only 
instead of giving it to 4.5 persons and the person to whom the origi-
nal contract was given could employ other persons if he wished. 

2.16 When asked which particular category of workers were 
selected by the railways for departmental catering service, the 
Executive Director (Passenger Amenities) stated:-

"There is no hard and fast rule about any particular category. 
But whenever we find that we can provide food by in-
troducing departmental catering system, we are doing 
that." 

2.17 The Committee suggested that the vending and catering 
contract system shoUld be abolished and individual vendors should 
be directly awarded vending contract. With a view to help the 
poorer sections of the society, the traditional system of catering 
and vending contracts should be done away with and new entre-
preneurs, unemployed people, people from Scheduled Caste and 
Scheduled Tribes and weaker sections should be encouraged to take 
up this work instead of allowing the big contractors to operate in 
this business. The Executive Director (Passenger Amenities) 
stated that as a matter of policy the new stalls were given. to the un-
employed persons only. 

2.18 The Committee further suggested that the Railways shoUld 
as a matter of policy try to avoid the bi'gger contractors and en-
courage small entrepreneurs while awarding these contracts. The 
Executive Director (Passenger Amenities) stated: 



"This is our policy for vending and catering contracts also. 
We have put a ceiling on this that nobody can haVe more 
than two units. Earlier there were families who were 
monopolising this contract work. We reviewed the 
entire policy. Now we have put a ceiling that not more 
than two tmits can be held by a contractor. No doubt 
he can try to have 'benami' contract. However, we try 
to keep an eye on them." 

ObseTvatio1l8/Recommendations of t,~~ Committee 

2.19 This is a representation from the National Federation of 
Railways licensed portem. vendors and bearers regarding the prob-
Jems faced by them while in service. According to the petitioners 
the Railway Administration does not treat these poor labourers as 
railway employees at no-employer-employee relationship subsists 
between porters and vendors etc. and the railway administration. 
Therefore, even though the porten. vendors and bearers work in 
the railways and for the railway throughout their lives, they are de-
nied all benefits and privileges which normally accrue to the rail-
way employees. 

2.20 The Committee note that as early as in 1979 the Kerala 
High Court had given a clear verdict that there was no room for 
doubt that there was indeed a relationship of employer and emp-
loyee between the railway administration and the licensed porters. 
The Committee are therefore of the view that the demands of the 
porters for better facilities of work and emoluments should not be 
• brushed aside by taking shelter under a specious plea that they are 
Dot the employees of the railwaYs. 

2.21 The Committee find that in 1967 a Committee headed by 
·Shri T.V. ADandaD. the then M.P., had been appointed by the then 
Ministry of Labour in consultation with the Ministry of Railways 
to look into the working conditions of the licensed- porters and 
vendors. The Committee submitted its report in 1969. The report 
contained 55 recommendations in respect of the licensed porters and 
34 in respect of commission vendors. The Committee have been infor-
lDed that out of 55 recommendations pertaining to the li.censed por-
ters, 3t. were accepted. 9 were accepted with modifications and 12 
'were rejected besides the 3 which were in the nature of observations 
only. Siinilarly eut of 34 recommendations concerning ve,ndors, 16 
were accepted. 3 were accepted with modification and 13 were rejec.-
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ted. It has~ep."s~led iJy iite lV!iuistry 0: i.:allways that aH the 
accepted 'recOmmendatl0-!lbbaVe sinCe beeu. fUlly implemented. 

2.22 . The t;olWWtiee teel that this assertion by the Ministry is 
not fully bql'ue out by the iniormation placed be~lhe them. In fact 
one ot. the main grievances ot the licensed porters and vendors now 
soqnt to be ventIlated! lnrouga their representation SUbmitted to 
tne l,;omnuuee was that the benebt of Anandan Committees' recom-
mendations had not reached them. Even the head offices of the 
Zonal Ka!lways were not aware of the directives of the Railway 
board issued in imp~ementation of the recommendations of the said 
COlDDllttee. This is c~oborated by the fact that the grievances/ com-
plaints on which Anandan Committee had made recommendations 
and wnich were accepted by the Railway Board for implementation 
have again been repeated in extenso by the porters and vendors 
in their representation submitted to the Committee. This would 
clearly show that the actual implementation of the recommenda-
tions of . the Anand'an Committee leaves much to be desired. 

2.23 The living and working conditions of the licensed porters 
ett:. were· reviewed more than twenty years back. Since then the 
working conditions as well as Railway operations have undergone 
considerable change. The Committee, therefore, desire that a Work-
ing Group should be immediately constituted by the Ministry of 
Railways. with which representations of labour may also be associa-
ted, for a de novo review of the conditions of service of the licensed 
porters, vendors and bearers on the Railways. Besides recommen-
ding measures for improving the living and working conditions of 
the porters. etc. this Working Group may also be entrusted with the 
work of reviewing the implementation of the recommendations 
made by the Anandan Committee in present day circumstances. 

2.24 The review should be completed within a period of 60 
months and necessary follow up action taken without loss of time 
with a view to providing more and better facilities to these poor 
workers who are solely dependent on the Railways for their liveli-
hood. While they should be assured minimum wa,g~s and facilities, 
the Railways should also ensure that they do ont harass the travel-
ling public as is quite often in the case. 

2.25 The Committee also desire that the question of providing 
woollen uniforms to porters working at stations situated in the nor-
them and North-eastern parts of the country where winter is parti-
cularly severe, should be considered immediately. The Committee 
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are strongly of the view that· winte&-- UDif .... -should be· providft 
to the porters in thes~ parts of. tile CGlUltry.· 

2.26 The Committ~ also feel- that' theare "sIto1IId" be-permanent 
machinery comprisin~; representatives .ofthe Tailway·adm.inisti1ltieD 
and the porters and {endecsete.through, which. their prcr14eblw 
could be thrashed OL t for .. amicable soiuUoD.· TIle· COllllllittee'hWe 
no doubt that such a1 anaagement·wiU·go aleIll1Awa,.- iD'.oIviDc 
the genuine problems faced by the porters .8IIodJ. ven4en.i so' far"as-
the latter are concerlled,. the .. Railways mat' taIIie· ceDeel'W· 8~ 
to set up cooperative ;;ocietiesof.· venws .aIMI'sewNl,.·c1U'bt the·aetf,; 
vities of unauthOl'ised hawkers- . who sellJ 5ultataadanl-cstuff;'and-'8ft"' 
a nuisance at the stations. 

NEW D!am:' 

May 31, 1989. 
Jy~ha10, ,191l-(SQj~ 

.-
BALASAHEB'VlKltt' PA'l'lL; 

CbIri1'1'ft4'n , 
Cammittee ''On' Pdtt1onsl' 
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